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From To -
Thiru.8.Rameshkumar,M.Sc., Thlru.K_.Ganapathl
Assistant Director, Managing Parhjer,
Geology and Mining, M/s.G.K Associates,
Vellore District. T.8.No.15/2B, Islamiah

College Road(Malai Road),
New Town, Vaniyambadi
Taluk, Vellore District.

Rc.No.120/2018 (Mines) Dated : .08.2019

Sir,

Sub:  Mines and Quarries — Vellore District — Ambur Taluk - Solur Village
- SF.Nos.109/2(0.57.5), 109/3(1.15.0) and 108/4(1.41.5) totally over
an extent of 3.14.0 hectares of Rough stone and gravel quarry
lease applied by Thiru.K.Ganapathi, Managing Partner, M/s. G.K.

S Associates Application considered ~ Notice Issued - Mining Plan
submitted - Approved - Regarding.

Ref: 1. G.0 Ms,No.?'QiIndustries!(MMC.ﬂ Department dt. 06.4.2015.
2, Thiru.K.Ganapathi, Managing Partner M/s.G.K.Associates
application dated 02.05.2018. )
R 3. National Green Tribunal Principal Bench, New Delhi, Executive

Adplication No.55/2018 & Original application No.520/2016
dated: 11.12.2C18 and 25.07.2018.

4. The District Collector, Vellore Precise Area Communication
letter Re.No.120/2018 (Mines) dated 10.08.201 8.

5. Thiru.K.Ganapathi, Managing Partnef M/s.G K Associates
letter dated 19.08.2019.

L s 1]

A

In the reference 1% sited, one Thiru.K.Ganapathi, Managing Partner

M/s.G.K Associates has applied for grant of rough stone and gravel quarry lease in

Patta land SF.Nos.109/2(0.57.5), 109/3(1.15.0) and 109/4(1.41.5) totally over an

extent of 3.14.0 hectares of Solur Village, Ambur Taluk, Vellore District for the
period from five years,

Based on the recommendations of the sub-ordinate officers, in the

cited, the applicant was directed to submit the approved Mining Plan

and Environmental Clearance Certificate issued by competent auth
of lease.

reference 4"

ority before grant

Accordingly, the applicant has submitted three copies of Draft Mining
Plan prepared by RQP for the approval of the Assistant D

irector, Geology and
Mining, Vellore in the reference 5

cited. The mining plan has been verified in detail
and found that it has been prepared in accordance with the guidelines / instructions
issued by the Comrr{issioner of Geology and minin

g vide his letter Re.No.
3868/LC/2012, dated 19.1 1.2012,

18
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Therefore, in exercise of the powers conferred under Rule 41(2) of

Tamil Nadu Minor Mineral Concession Rules 1959, read with G.O.(Ms) No.79/

Industries (MMC1) Department dated 06.04.2015, the mining plan is hereby
approved subject to the following conditions:

M

(i)

(i)

(iv)

The mining plan is approved without prejudice to any other Law appiicabie
to the quarry lease from time to time whether such laws are made by the
Central Government, State Government or any other authority.

This approval of the mining plan does not in any way convey the approval of
the Government in terms or any other provisions of the Mines and Minerais
(Development and Regulation) Act, 1957, or .any other connected laws
including Forest (Conservation) Act, 1880, Forest Conservation Rules,
1981, Environment Protection Act, 1980, Explosives Act, 1884 (Central Act
IV of 1884) Minor Mineral Concession and Development Rules, 2010 and

the Rules made there under and the Tamil Nadu Minor Mineral Concession
Rules, 1959,

The mining plan is approved without prejudice to any other order or
direction from any court of competent jurisdiction.

The validity of the mining pian is co-terminus with the lease period.

Quarrying shall be done in accordance with the approved Mining Plan and
that the mining plan is approved without prejudice to any other law
applicable to the quarry lease from time to time whether such laws are
made by the Central Government, State Government or any other authority.

If anything is found to be concealed as required by the Mines Act in the
contents of the Mining Plan and the proposal for rectification has not been

made, the approval shall be deemed to have been withdrawn with
immediate effect.

Encl: Approved Mining Plan .6\.5

Assi irector,
Geology and Mining,
Vellore District.”

P afe—~—
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TAMILNADU POLLUTION CONTROL BOARD

Category of the Industry :

|0RANCE|

CONSENT ORDER NO. 2001130325459 DATED: 08/01/2020.

PROCEEDINGS NO.F.1326VBD/OS/DEE/TNPCB/VBD/W/2020 DATED: 08/01/:£20

SUB: TNPC Doard-Consent for Establishment- /S G K BLUE METALS S.F No. 109/5, SOLUR
Village, Ambur Taluk, Vellore District - for the establisl:mant of take steps to establish the industry

under Section 25 of the Water (Prevention and control cf Poliution)Act,1674, 35 amended in
1688(Central Act G of 197%)- Issucd- Reg. !

KEF: [, Unit's Afpplicaiion No: 30325459 dated 10.12,2019
2. 1R No : F.1326VED/OS/AEE/VBD/2020 dasad 08/01/2020
3. Minutes of the 179th DLCCC meeting dated 08/01/2020 [lte~ Ho. DLCCC-173-1)

Consent ta ustablish or take steps (o establish is hereby granted under Section 25 of the Wazer (Preverici and contrel o

Pollztivi) Act, 1974, as aniended in 1088 (Cenitral Act 6 of 1974) (liereinafer reforced fo as “The Act) and the Buies et Orders 1aads
there under to ]

The Proprietor,
G K BLUEMETALS .
Authorizing occuy ser 1o estabiish or take sleps 1o estallish the irdustry Tn the sits menticrad bolow:
S.F. No,109/5,
SOLUR Viitage,
Ambur Taluk,
Vellore District. i
This Jorsent 1o estublish is valid upto January 07, 2024, or 12 the Industry ¢41ains censent (o ot 2rate vader Section £5 of 1o
Water (Prevention and cantrol of Pollation) Act. 1974, 25 amended in 1988 whichever is carlier subject to erecial and gen
conditions enclosed.

2ral

K. Prateshassmes.,
2 Dlstrict Ens b

L L

Tl:

Tie Proprietor,

M/s.G K BLUE METALS ,
No.165/5,

11.C Read, Solur Villuge.
Ambur Taluk,

Villors Disiriet.,

Pin: 635807

Czoy ta: . o RRLE
1.The Conunissicner, MADANUR-Panchay 1t Uniou, Awbur Taluk, Vellore District .
¢. Copy submitted to the Mercber Secretsry, Tamil Nadu i’ul{ul_inu Contrul Board, Cllenuali. for lwvear of ki i funnation, .
2. Copy subimitted to the JCEE-Moitoring, Tamil Nedu Pollution Canrol Boars, Veliore fuor favi.us JFkisd i.%cr, Ao,
]

4. Tile e’

POLCYTION PREVENTION PAYS i
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

: s/
This consent to establish Is valid for establishing the factlity for the manufaciure of Pf”d";m
byproducts (Col. 2) at the rate (Col 3) mentioned helow, Any change In the prcdu:vfblypl:]mluct and it
quantity has to be brought to the notice of the Board and freslh consent has to be obtained.

.L\S:; Description Quantity Ulli!_- =
_‘B,!‘,{lt_luci Detaile —
1. s?lé’n?. r::%)etai jelly of sizes (40mm, 20mm, 12mm, | 2450 MT/Month

2. | M Sand 500 MT/Month L

The unit shall prdvide Sewage Treatment Plant and for Effluent Treatment Plant as indicated below.

it [Se\me Treatment Plant:

Treaynent slatus: Septic Tank and SP/DT
SL. No. ﬁa;ne of 1I1e'?1ulmmul No. of Units Dimensions in metres
nit
1. Septic Tank ' 1 4.0x1.5%x2.0
2. Soak Pit 1 1.50 Dia x2.5
b IEIIIucnl Treatment Plant: ;
Treatment status: Individual ETP
Sl.. Mo. IL\;u:‘::e of the Treatment No. of Units Dimensions in metres
nit
1. Grit Csamber 1 1.5x0.75%0.75
2 Collection Cum Settling | 2 3.0x5.0x4.0
Tank
3. Treated water collection | 1 8.0x5.0x4.0
tank S

This consent tc establish is valid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and (he quantity has (o be Erough to tie
notice of the Board and fresh consent hias (o be obtained.

Outlet No. |Description of Outlet iM:igﬁl)m daily discharge |Point of disposal . |
n

’g._mu:::: Tyue  dewape ;
4 l Sewage | 0.65 | On Industrys own 'and

Efflucat Type : Trade Effluent -

5 Trade Effiuent [ 10.0 [ Recyeting {0 process _

Additional Conditions:
I. The unit shall provide the septic tank and Soak pit arrangement for treatmient of sewage as
roposed. : Fmar .

E. e unit shall provide Effluent Treatmeat Plant for treatment of trade effluent as proposed and shall

recycle thie entire quantity of treated water in the process itself to encure zero discharge.

3. The unit shall carmark adequate land area fer the storage of solid waste within:(he prerzises and -

shall dispose the solid waste for further beneficial purposeswithout eny accunwlatios.

4. It shall be ensured that 'single use and throwaway plastics’ such as plastic sheets used far foed

wrapping, s}:md ing o dining table etc., plastic gia!es.- plastiz coated tea c:2ps, plastic titmbler, vazier

pouches and packets, plastic stzaw, plastic carry bag and plastic flags irrespective of thickness are nat
allowed to use within the unit's premises. Instead, it shall be ercouraged to use "Eco friendly

Alternative” such as banana Jeal, arecanut palm plate, stainless steel glass, poceelain plates/cups; cloth

bag, jute bag cic.. i : e .

t
A

POLLUTIONPREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

. K. Prakash &xmamaiais”

District Environmental Engincer,

Tamil Nadu Pollution Control Toard,

' ' ¢ VANIYAMBADI
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

?hlyicnnsem 1o establish cannot be construed as consent to operate and the unit shall not commence
T Peration without obtalning the Consent to operate,
co ¢ applicant shall make a request for grant of consent to operate at Jeast thirty days, before the
mmissioning of trial production. e memr—
"\;‘l}' Change in the details furnished in the conditions has (o be brought to the notice of the Board and
F},‘ approved by the Board, before obtaining consent to operate under the said Act. y
- 18 U3 has to camply with the pravisians rf Public Linkiltiy asuraase Aot 1901 o prinvias
immediate relief in the event of any hazard to human beings, other living creatures:}:lams and
properties while handling and storage of hazardous substances (wherever applicable).
Es‘:;‘!f;fini to operate will not be issued unless the unit complies with the conditions of consent (0
sh. =
The unit shall provide adequate water sprinklers for the control of dust emission during the loading
;‘;d unloading of construction material so as to minimize the dust emission.
e unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
fil.lsl emission during the vehicle mouemenlf. DR
The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall iaform the change with relevant
documents immediately, ' i

-

Loty e g . Pranai
K. Prakash s eeiewni
Distelet Envirownental Enginecr,
Tamil Nadu Pallutivn Contrul Doard,
VANIYAMBADI
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TAMILNADU POLLUTION CONTROL BOARD

Category of the Industry

CONSENT ORDER NO. 2001230325459 DATED: 08/01/2029.
PROCEEDINGS NO.F.1326VED/OS/DEE/TNPCB/VBD/A/2020 DATED: 08/01/20%0

SUB: TNPC Board-Consent for Establishment-M/s. G K BLUE METALS . S.F. No. 109/5, SOLUR

village, Ambur Taluk and Vellore District - for the establishment or take steps to establish the
control of Pollution)Act,1981, as amended in

industry under Section 21 of the Ale{Prevention and
lGB?{C{ntml Act. 14 of 1981)-15571'%1(1 -Reg.

REF: 1. Unit's Application No: 30325459 dated 10.12.2019
2. IR.No : F.1326 VBD/OS/AEE/VBD/2020 dated 08/01/2020
3. Minutes of the 179th DLCCC meeting dated 08/01/2020 [ke=1 No. DLCCC-179-01]

Consent 1o establish or take steps 1o establish is hereby granted under Section 21 of the Alr (Preventio:, and cantrol of Pellution)
Act 1981, as amended in 1987 and the Rules and Orders made there under 1o

The Proprietor,
M/s G KBLUE METALS
S.F No.109/5,
SOLUR Village,
Ambur Taluk,
Vellore District, -
Authorizing vecupier to establish or take steps to establish the Industry in the slie mentivaed below:
S.F No. 109/5,
SOLUR Village,
Ambur Taluk,

Vellore District.
This Consent to establish is valid uptos January 07, 2024, or till the Industry obralns consent to operate under Section 21 of the

Air (Prevention and control of Pollution) Act, 1981, us amended in 1987 whichever s varlier subject (o special and general condtizions

LA

K. Prakash i
District Enviroumental Engineer,
Tamil Nadu Pallution Contral Board,
VANIYAMOADI

To

The Proprietor,

M/s.G IK BLUE METALS ,
No.10%/5,

M.C Road, Solur Village,
Ambur Taluk,

Vellore District.,

Pin: 635807

POLLCUTION PREVENTIONPAYS
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TAMILNADU POLLUTION CONTROL BOARD

Copy to;
1.The Commissioner, MADANUR-Panchayat Union, Ambur Taluk, Vellore District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Contiol Board, Chennal for favour of kind information.

3. Copy submilted to the JCEE-Monltoring, Tamil Nadu Pollution Control Board, Vellore for favour of kind information.
4. File

o s it

POLLUTION W
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

- . s/
I This consent to establish is valid for establishing the facility for the m.mufag:‘uw gﬂ E::);l‘:l;;s
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change In the product/bypr

quantity has to be brought to the notice of the Board and fresh consent has 1o be obtained.

Sl Description Quantity Unit

No. e
Product Details

1. | Blue metal jelly of sizes (40mm, 20mm, 12mm, | 2450 MT/Month
& 6mm) '

2. | M Sand 500 MT/Month

2. This consent to establish is valid for establishing the facility with the below mentioned emission/noise
sources along with the control measures nnd}gr stack .Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh consent has to
be obtained if necessary.

[I Point source emission with stack :
Stack |Point Emission Soyrce Air pollution Stack height | Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level inm
0 Jaw Crusher MS Cover with 0.0 -
Water Sprinkler
0 Cone Crusher MS Cover wilh 0.0 -
. Water Sprinkler
0 \erlical Shaft Impactor MS Cover with 0.0 -
Water Sprinkler
Arrangements
0 Vibrator Screens MS Cover with 0.0 -
Water Sprinkler _
0 Pro wash MS Cover with 0.0 -
Water Sprinkler
0 Conveyors MS Cover with 0.0 -
Waler Sprinkler :
0 Dust Conveyor MS Cover with 0.0 -
Telechute
armngammt
1 D5 Set S0U KVA Acoyslic - 9.5 -
enclosures with
slac}(
I Fuygitive/Noise emission :
SL Fugitive or Noisc Emission |Type of emission Control
No. |sources _ ; measures
1. | Loading/Unloading area Fugitive Green belt
cavelopment.
with windnet
arrestor
2. | DG Set 500 KVA Noise Acoustic
: 2nslosUres:

3,  Additianal Conditions:

———————————POLLYHON-PREVENFHON-PAYS ——————————




——
o ———
e e e e,

TAMILNADY POLLUTION CONTROL BOARD

. 2 ]

1. The unit shall provide necessary and applicable APC mcasures as per NEERI nor‘;us and sha
ensure that the emission satisfy the AAQ/Emission standards mscrll:ed by the Board.
2.‘ The unit shall adhere to Ambient Noise Level standards prescribed by the Board.
3. The unit shall locate all if8 dmission sotirces beyond 500 m from the inhabited site. o SOUTSHE 10
2- f?lelurrllll éhall provide water sprinkling arrangement at various points/dust emission s

ontrol the dust emission as proposed, B
5. Enclosures to be constructed of pG.l. sheets and supported on angle structures so that it can withstand
strong wind. . i '
6. Roof to bé given a gradual Slope / curvature so as to prevent accumulation of water.
7. Material lragrléfer pogl'r:’tdsuch _;sﬁ?oppqubollom / prodmr!!oading conveyor 1q be covered suitably t0

prevent dust reléase into the atmosphere, ' . . T O T L e il
8. The jaw crushers side nni!-bougm."niié 1o be covered suitably (GI shécts / tubber flap or any other
material) to prevent dust reléase into the atmosphere. events dust release into the

9. Telescopic chutes are to be provided at product unloading conveyor (0 pre
atmosphere during free fall off material from height. These chutes can be adjusted
i l}%s%““ﬂ%!%@gau L e S LRI R I Sul ton and acce in the enclosures

. Qpeni tted with doors are 1o be provided for inspection and access in 1 :
1 1.'The'wraqt;:r sprinkler arrangement shall be provided 'ntpt.fe following points to suppress the dust
* at'ralv stones unloading site’” ' ' i
* at feed point of raw stones into jaw crusher -
« at discharge of the screened stone fractions from rotary screens into
respective conyeyor, belief: . - - 3

= .
() ! %

* « stone dust discharge from conveyor on stock pile.

12. The drop height of the processed material should be kept at a minimum during loading and

unloading.

13. Conveyor chutes should,be provided at the discharge points.

14. The gppgqazch_r’gad,_shoq\g[‘ be properly lald with tar and concrete and should be sprayed with water.
Similarly, the approach.roads,(o crusher should be made in good condition and watered.

15. The unit shall develop @ireen belt having 25 % of iis total area with evergreen high foliage type like
neem, tamarind, gold mo?mr. fire of the forest and anﬁ other local varieties

16, The unit shall construct compound wall to a height of 10 feet all along the boundary and shall erect

wind net / metal sheet of 5 feet height to prevent dust carryover to the nearby areas..
17. Ornamental trees like Asoka along the roads on both sides leading to crushing area should be

encouraged to improve the aesthetics of the working environment.

in length according

Gl ThEed

K. Prakash smeiuse
District Brwlrnnmlal Engineer,
Tamil Nadu Pollution Ceontrol Board,
VANIYAMBADI

POLCLUTION PREVENTH 4’“ ONPAYS
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

"This consent to establish cannot be construcd as consent ta cpercie and the VLA
the operztion without obtaining the Consen to operate.

The applicant shall make a request for grant of consent Lo
commissioning of trial production. d and
Any Change in the details furnished In the conditions has t b hreught to the natice of the Board 2
got approved by the Board, before obaining consent to operaie under the o i
The uzit has to comaly with the provistons of Fublic Liz= fity Insurazce Act, 1991 _I.CI' p:f,'\;mc
imcchae resel b die event of any Lazard 1o byman b, LG e crcmu.'eSJ}D el
properties while handling and storage of hazardous subsizrces (wherever applicable).

Consent to operate will not be issued unless the unit comslivs with the conditions of consent 10

establish. .
Thie unit shall provide adequate water sprinklers for the contzcl of dust emission during the loading

and unloading of construction material 50 as to minimize ti:2 clust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises (o avoid fugitive
dust emission during the vehicle movements. e s
The unit shall develop green bell of adequate width around the premises. )

In case there is any change in the management, the unit shall inforsd the change with relevant
documents immediately. T A ?

nence

n=rate at Jeast thirty days, before the

- w g

2 | Doy g by & Prabasn 2
K: Prakash suasusmisn
Dist.Zat Muvliommnental Enplicer,

Tami) Na*a Pollution Control Board,
' : .. VANIYAMDADL -
of Camarre e et el

POLLUTION PR%VENTION PAYS
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Dr. JAYANTHL M, LF.S
MEMBER SECRETARY

17

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY —~ TAMIL NADU

3rd Floor, Panagal Maaligai,

No.1 Jeenis Road, Saidapet,
Chennai-135.

Phone No0.044-24359973
Fax No. 044-24359975

NVIRONMENTAL E

To
The Managing Partner i
M/s. G. K. Associates
T.S. No. 15/2B, Islamiah College Road;;
(Malai Road) New town i
Vaniyambadi Taluk
Vellore District
Sir/Madam, 5;% ,
Sub:  SEIAA-TN - Pr@,%sé
3.14.0Ha at S.F.Nos. 109/2, 109/3 & 109/4 in Solur Village, Ambur Taluk,
Vellore District, Tamil @duw M/s. G. K. Associates - issue of Environmental

lﬁ‘-
s

ﬂg& Gravel quarry lease over an extent of

Clearance - Reg.

Ref: 1. Your Application for Environmental Clearance dated: 21.08,2019
2. Minutes of the 139" SEAC meeting held on 22.11.2019
3. Minutes of the 368™ SEIAA meeting held on 31.01.2020

Details of Minor Mineral Activity:-

-u--v-—

This has reference to your application first cited. The proposal is for obtaining

environmental clearance for mining/quarrying of minor minerals based on the particulars

31 JAN BT

MEMBER SECRETARY
ﬁf_ SEIAA-TN
Page 1 of 15
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020

SEIAA-TN

7

1 f Name of Project Proponent and address

11

|
| |
i b

The Managing Partner
M/s. G. K. Associates
T.S. No. 15/2B, Islamiah College Road,

(Mala Road) New town

" Vanmyambadi Taluk
' Vellore District

| 2 Location of the Proposed Activity

| Survey Number

109/2, 109/3 & 109/4

Latitude and Longitude

!'

12°45°36.76"N to 12°45°43.55"N
78°42°57.66"E to 78°43'06.64"E

Village Solur
T Taluk Ambur

District

3 | Proposed Activity

Vellore

. Minor mineral

Rough stone & Gravel

i Mining Lease Arca

3.14.0Ha ]

I i M. Approved quantity { 443?6‘?5cum of Rough stone &
| | IESSLBIS%Tcu.m of Gravel
o f_i\; Depth of Mining __'_-'45m from the top of the hill
‘ 1 v. Typeof mining & Opencast semi Mechanized Method
Vi Category(BI/B3) B3
| | vii.  Precisc area communication Re¢.No.120/2018(Mines) Dated: ]
'_ ; 10.08.2019
~Iviii.  Mining plan approval by Assistant | Rc.No.120/2018(Mines) Dated:
| [ Director of Geology and Mining, | 19.08.2019
L i Vellore | |
!L | ix.  Mining lease period [ 5Years i

Page 2 of 15

-
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020

SEIAA-TN

9

'S : Man Power requirement per day: 25 Employees
K Utilities
T i.  Source of Water : Water Vendors & Existing Bore well
" ii.  Quantity of Water Requirement in 5.1SKLD
I’ KLD:
| a. Domestic & Drinking purpose 1.15 KLD
b. Green Belt & Dust Suppression 4.0 KLD
| iii. Power Requirement:
| a. Domestic Purpose TNEB
1 b. Industrial purpose 357274 Liters of HSD
| 7 | Cost
1' 1.  Project Cost Rs. 177.54lakhs
| ii. EMP Cost Rs. 3.20 lakhs
t 8 | Date of Appraisal by SEAC:- ) 22.11.2019
i Agenda No: Ww{* “iboate | 139
1 9 | Date of Review/Discussion by ?ﬁ'ﬁx a% Remarks:-
. The proposal was placed before the SEIAA in its 368" i\/[eeting held on 31.01.2020 and the
! | Authomy after careful consldgmtibn iiecz}gcd%) grant environmental clearance to the said
’ ' ' project Mining of Rough stoxw&ﬁra?e! qpan‘y subject to terms and conditions stipulated
 under the provisions of l:.nwromneq&m!_nmagt Assessment Notification, 2006 as amended.
10 | Validity: :

This Environmental Clearance is gramted to Mining of Rough stone & Gravel for the
production in 431075cu.m of Rough stone & 55851cu.m of Gravel for the period of
5Years from the date of execution of the Mining Lease period.

The Proponent has furnished affidavit in Hundred Rupees stamp paper attested by the

Notary stating that

I, Thiru. K.Ganapthi, Managing Partner, M/s. G. K. Associates, T.S. No. 15/2B, Islamiah

Page 3 of 15

solemnly declare and sincerely affirm that

IVIA

College Road, (Malai Road) New town, Vaniyambadi Taluk,Vellore District, Tamil Nadu state,

T
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

I'have applied for getting Environmental Clearance to SEIAA. Tamil Nadu for quarrying of
Rough stone & gravel quarry over an extent 3.14.00 Hect in S.F.Nos. 109/2, 109/3 & 109/4 of
Solur Village, Ambur Taluk, Vellore District, Tamil Nadu state.
I swear to state and confirm that within 10km area of the quarry site, | have applied for
environmental clearance, none of the following is situated.
a. Protected areas notified under the Wild Life (Protection) Act. 1972 around 10
kms radius.
b. No Critically polluted areas as notified by the Central Pollution Control Board
constituted under Water (Prevention and Control of Pollution) Act 1974,
¢. Eco-Sensitive areas as notified around 10 kms radius.
d. There are no interstate boundaries within 10km radius from the boundary of the
proposed site. : g ¥
¢. This project site docsn‘t'*agﬁ‘aﬁg R 7 notification Act, 1991/2011 far away about
>100Kms ciliviese
2. 1 will complete the following ..Corporatc-ﬁﬁvironmcm Responsibility (CER) activities

e

before commencement of the quarrying activities,

B _ o CER Cost |
| ] Project Cost .
,- o T W 2.0% of project cost
! ML R (Rs. In Lakh) \
| (Rsin Lakh) |
. Developing the Library facilitics/ D king water | L -}
facilities in keel about Govt Higher Sccondary ©180.744 | 3.61488 |
- School J' | ;
|.__...
| Total Cost Allocation 1[ 180.744 3.61488 —J
3. The quarries are located within 500m radius from the periphery of our quarry.
| Type  of ' Proposed quarries | Existing | Expired | Abandoned
| ] | | !
 Mineral ] ' quarries ‘ quarrics Quarries
| | | ;
| Rough Name: K.Ganapathi f Nil Nil Nil
| stone & | Extent:3.14.00Hect "
| Gravel I S.F.No.109/2,
| | 109/3 & 109/4 !
’F‘/
/"',J
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 | SEIAA-TN

| | Village: Solur
Taluk: Ambur
| District: Vellore

L |
4. There will not be hindrance any disturbance to the people living on enrouted / nearby our

quarry site while transporting the mineral our material and due to quarrying activities.

5. There is no approved habitation within 300m radius from the periphery of our quarry.

6. | swear that afforestation will be carried out during the course of quarrying operation and
maintained.

7. The required insurance will be taken in the name of the labourers working in my quarry
site. il

8. The existing road from the main road to quarry is in good condition and the same will be
maintained and utilized for transportation of Rough stone & Gravel.

9. I will not engage any child labourinour qﬂimy site and I am aware that engaging child
labour is punishable under the law,

10. All types of safety/protective equipment will be provided to all the labourers working in

my quarry. X N _
11. No permanent structures, temples étc ,@:p ‘.gopateﬂ within 500m radius from the periphery
of my quarry.

plan to the best of my knowledge.
Further, the Project Proponent has submitted a copy of the letter obtained from the
Asistant Director, Dept of Geology and Mining, Vellore District in his letter Rc.No.
120/2018(Mines) dated 14.08.2019 has stated that the details of other quarries (Proposed /
Existing / Abandoned Quarries) within a radius S00m from the boundary of the proposed quarry
site as follows:
1. Existing Quarries:-
8k Name of the Owner Village & S.F. Nos. | Extent in Lease Remarks
No. (Tvl) Hectares period
Nil -

II. Abandoned Quarries:

MEMB'E??;C/E’E?ARY

2. SEIAA-TN
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 ' SEIAA-TN

Sl i Name of the Owner Village & S.F. Nos. ~ Extent in : Lease Remarks |
LN& | (Tvl) i | Hectares = period [
---------- ST h— |
I1I. Present Proposed Quarries:
SL. | Name of the Owner | Village & S.F. | Extentin | Lease | Remarks
| No. .I (Tvl) Nos. !i Hectares | period
" T [ "Thiru. K Ganapathi, 10972, 1093 & 3140 - Proposed |
’ J Managing Partner, ’ 109/4 = quarry |
| | Mis.GK. ASSOCIATES, | | ’
,’ T.S:No.15/23, Islamiah College | | | |
- Road (Malai Road), | _[ |
_’I New Town, | ‘ | !
j . VaniyambadiTaluk. ' l [ |
L I Vellore District, Tamil Nadu, e } J J J’
rSl. | Name of the Owner f Village & S.F. Nos. ] Extent in Lease | Remarks
|, No ‘.;_“_F.(Tvl) ‘r _:‘_:Hectares period J

¥apleast two local newspapers widely circulated in ]
18 "'v_"fcular language informing the public that 1
The project has been accorded Environmental Clearance. !
IIl.  Copies of clearance letters are available with the Tamil Nadu Pollution Control .‘
Board. '
L. Environmental Clearance may also be seen on the website of the SEIAA. J
V. The advertisement should be made within 7 days from the date of receipt of the

' clearance letter and a copy of the same shall be forwarded to the SEIAA.

2. Mining activity should be reviewed by the District Collector after three years and decide
for further extension.

3. The applicant has to obtain land use classification as industrial use before 1ssue/renewal
of mining lease.

SEIAA-TN

y -
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

i

NOC from the Standing committec of the NBWL shall be obtained, if protected areas are

located within 10 Km from the proposed project site.

5. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of
Tamil Nadu Minor Minerals Concession Rules 1959.

6. A copy of the Environment Clearance letter shall be sent by the proponent to the
concerned Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban
Local Body and the Local NGO, if any, from whom suggestions/ representations, if any,
were received while processing the proposal. The clearance letter shall also be put on the
website of the proponent and also kept at the site, for the general public to sce. '

7. Quarry lease area should be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red flags on every pillar shall be erected
before commencement of quarrying.

8. The proponent shall ensure that First Aid Box is available at site.

9 The excavation activity shall not alter the natural drainage pattern of the area.

10. The excavated pit shall be restored by the pmject proponcnl for useful purposes.

11. The proponent shall quarry and rcmove only in thc permitted areas as per the approved
Mining Plan details.

12. The quarrying operation shall bc rcsmcted between 7AM and 5 PM.

. s

impacts due to quarrying operati n nmt nb&by human habitations, by way of pollution

13. The proponent shall take nec ' wg;urc that there shall not be any adverse

to the environment.

SV i
£ 1
i

14 A minimum distance of 50 mts. Fromiginy:

yil structure shall be kept from the periphery

of any excavation area.

15. Depth of quarrying shall be 2m above the ground water table /approved depth of mining
whichever is lesser to be considered as a safe guard against Environmental
Contamination and over exploitation of resources.

16. The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in
the proposal shall be strictly followed with back filling and tree plantation.

17. Wet drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

18. Drilling and blasting shall be AGHe1 OtrRIher by licensed explosive agent or by the

31 AN R .
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

19.

I
{28

23

24

25.

26.

The explosives shall be stored at site as per the conditions stipulated in the permits issued

by the licensing Authonity.

. Blasting shall be carried out after announcing to the public adequate through public

address system to avoid any accident.

- A study has to be conducted to assess the optimum blast parameters and blast design to

keep the vibration limits less than prescribed levels and only such design and parameters
should be implemented while blasting is done. Periodical monitoring of the vibration at
specified location to be conducted and records kept for inspection. L

- The Proponent shall take appropriate measures to ensure that the GLC shall comply with

the revised NAAQ norms notified by MoEF & CC. Gol on 16.1 1.2009.

. The following measures are to be implemented to reduce Air Pollution during

transportation of mineral i
. Roads shall be graded to nutlga:ethe dust emission,
ii.  Water shall be sprinkled at régxfiar interval on the main road and other service
roads to suppress dust
The following measures are 1o be implemented to reduce Noise Pollution

i Proper and regular maintenance of vehicles and other equipment

.

. Limiting time exposure

9f work

wil

. The workers empl

1o gxcessive noise.
Wéﬁ with protection equipment and earmuffs

i

etc.

tv. Speed of trucks entering g leaymg the mine is to be limited to moderate speed of

g
Al

25 kmph to prevent undué—,_;oi “from empty trucks.

Measures should be taken to co?hply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MoEF
& CC, Gol to control noise to the prescribed levels.
Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB. Suitable
measures should be taken for rainwater harvesting.

- Permission from the competent authonty should be obtained for draw] of ground water, if

any, required for this project.

- Topsoil, 1if any, shall be stacked properly with proper slope with adequate measures and

should be used for plantation purpose.

29. The following measures are to be ad trol erosion of dumps:-
1. Retention/ toe walls shall b f the dumps
e J C-*-n' g
MEMBER SECRETARY
d.ﬂlw SEIAA-TN
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

i, Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on
the slopes.

30. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous & other Wastes (Management, Handling, and trans
boundary movement) Rules, 2016 and 1ts amendments thereof to the recyclers authorized
by TNPCB.

31. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

32. Rain water harvesting to collect and utilize the entire water falling in land area should be
provided.

33. Rain water getting accumulated in the quarry floor shall not be discharged directly to the
nearby stream or water body. If it is m be let into the nearby water body, it has to be
discharged into a silt trap on the surface mthm the lease area and only the overflow after
allowing settling of soil be let into the nearby waterways. The silt trap should be of
sufficient dimensions to catch all the silt water being pumped out during one season. The
silt trap should be cleaned of all the d.éposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

34. The lease holder shall undcr{gkc adeqpatg safeguard measures during extraction of
material and ensure that dug "tb @EW%‘% ‘the hydro-geological regime of the
surrounding area shall not be aﬁ'ected__ Regu!ar monitoring of ground water level and
quality shall be carried out around th

d%,gpase area during the mining operation. If at
any stage, if it is observed that the ‘grounc
mining activity, necessary corrective measures shall be carried out. District

Collector/mining officer shall ensure this.

(s
n

. No tree-felling shall be done in the leased area, except only with the permission from
competent Authority.

36. To take up environmental monitoring of the proposed quarry site before, during and after

the mining activities including vibration study data, water, air & flora/fauna environment,

slurry water generated/disposed and method of disposal, involving a reputed academic

Institution. '

37. 1t shall be ensured that the total extent of nearby quarries(existing, abandoned and

proposed) located within 500 pyetttes dys from the periphery of this quarry is not

,.-‘-r“"

MEMBER g}‘fzhﬁmv
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

38. 1t shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation located within 500m radius from the periphery of the quarry site.

39. Free Silica test should be conducted and reported to TNPCB, Department of Geology and
Mining and Regional Director, MoEF & CC. GOI.

40. Air sampling at intersection point should be conducted and reported to TNPCB,
Department of Geology and Mining and Regional Director, MoEF & CC, GOL.

41. Bunds to be provided at the boundary of the project site. i

42. The project proponent shall undertake plantation/afforestation work by planting the
native species on all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings
should be planted on the bunds and other suitable areas in and around the work place.

43. At least 10 Neem trees should be planted around the boundary of the quarry site.

44. Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except for
granite quarries) in the mine closure phase.

45. The Project Proponent shall ensure a minimum of' 2.5% of the annual turnover will be
utilized for the CSR Activity

46. The Project Proponent shall provide solar lighting system to the nearby villages.

47 Ramwater shall be pumped out Via Settling Tank only

48. Larthen bunds and barbed wire fencing around thepits with green belt all along the
boundary shall be developed and maintained.

49. Safety equipments to be provided to all the employees.

50. Safety distance of 50m has to be providﬂéd in case of railway, reservoir, canal/odai

51. The Assistant/Deputy Director, Depai%’meht of Geology & mining shall ensure that the
proponent has engaged the blaster with valid Blasting license/certificate obtained from
the competent authority before execution of mining lease.

52. The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease.

h
'

- The proponent shall erect the pillars in accordance with the Rules for depicting GPS
details in the earmarked boundary of the quarry site to monitor electronically before
execution of mining, 1

54. The proponent has to provide insurance protection to the workers in the case of existing

mining or provide the affidavit jpeiRa s fesh lease before execution of mining lease.

MEMBER ?:‘bismnv

SEIAA-TN
Page 10 of 15

Scanned with CamScanner



Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

7

.

58.

v 2

60.

66.

Page 11 of 15

2. Transportation of the quaﬂy%‘ﬂ@gr?,& h

. The proponent has to display the name board at the quarry site showing the details of

Proponent, lease period, extent, etc., with respect to the existing activity before execution

of mining,
. Heavy earth machinery equipments if utilized, after getting approval from the competent
authonty.
The Proponent shall ensure that the project activity including blasting, mining

transportation etc should in no way have adverse impact to the other forests, such as
reserve forests and social forests, tree plantation and bio diversity, surrounding water
bodies etc.

The proponent shall provide Green Belt development at the rate of not less than 400
trees/Hectare. The tree saplings shall be not less than 3m height.

Ground water quality monitoring should be conducted once in six month and the report
should be submitted to TNPCB.

Proper barrier for reducing the Noise level shall be established like providing Green Belt
along the boundary of the quagrying-site,setc. and to prevent dust pollution, suitable
working methodology needs to'be adopted-taking wind direction into consideration.

. The operation of the quarry shall no way impact the agriculture activity & water bodies

near the project site.

1 not cause any hindrance to the Village
g "?EI_\E._
people/Existing Village road.

3. The Project Proponent shall cu:t;;apl%!J with the mining and other relevant rules and

regulations where ever appllcable;

. The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan

is quarried even before the expiry of the quarry lease period and the same shall be
monitored by the District Authorities.

. The recommendation for the issue of environmental clearance is subject to the outcome

of the Hon'ble NGT, Principal Bench, New Delhi in O.A No.186 of 2016
(M.ANo0.350/2016), O.A. No0.200/2016, O.A.No0.580/2016 (M.A.No.1182/2016),
0.ANo0.102/2017, O.A.No.404/ 2016 ( M.A.No. 758/2016, M.A. No. 920 /2016,
M.A.No.1122/2016, M.A.No. 12/2017 & M.A.No.843/2017), O.A.No.405/2016 and
0.A.No0.520 0of 2016 (M.A.N0.981/2016, M.A.N0.982/2016 & M.A.No.384!2(jl 7).

To ensure safety measures along the boundary of the quarry site, security guards are to be

- f E o
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

67. The mine closure plan submitted by the project proponent shall be stnictly followed after
the lapse of the mine as reported.

68 All the condition wmposed by the District Collector, Vellore vide Re.No.
12072018(Mines) Dated: 10.08.2019 should be strictly followed.

69. The project proponent shall utilize the CER amount for Rs. 3.61 Lakhs (2% of project
cost) to carry out for infrastructure facilities in Solur Village Govt School as per Office
Memorandum of MoEF & CC dated 01.05.2018. The above activity shall be carmied oul
before obtaining CTO from TNPCB.

70. The Project proponent has to strictly comply the outcome/direction of the Hon'ble NGT.
Principle Bench, New Delhi in the O.A No.186 of 2016 (M.A.No. 3*0/"0]6) O.A.
N0.200/2016, O.A.No.580/2016 (M.A.No.1182/2016). O.A.No. 102/2017, O.A.No.404/
2016 ( M.A.No. 758/2016, M.A. No.:920 /2016, M.A No.1122/2016, M.A.No. 12/2017
& M.ANo.843/2017), 0.A.No.405/2016 and O.A.No.520 of 2016 (M.A.No.981/2016,
M.A.N0.982/2016 & M.A N0.384/2017).

71. The EMP Cost shall be deposited in anationalized bank by opening separate account and
head wise expense statement shall be furnished to T NPCB with a copy to SEIAA
annually.

72. The proponent should stnctly comp]y w:tb Tm:ml Nadu Government Order (Ms) No.84
Environment and forests (EC.2) ncpamnpm datad 25.06.2018 regarding ban on one time
use and throw away plastics irrespective of thickness with effect from 01.01.2019 under
Environment (Protection) Act, 1086

73. The mining lease holders shall, afn..r ceasmg mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which 1s fit for growth of fodder, flora, fauna
cte.

74. As per MoEF & CC, Gol, Office Memorandum dated 30.03.2018, prior clearance from
Forestry & Wildlife angle including clearance from obtaining committee of the National
Board for Wildlife as applicable shall be obtained before starting the quarrying operation,
if the project site 1s located within 10KM from National Park and Sanctuaries.

General Conditions:

L.~ EC 1s given only on the factual recorg ents and the commitment furnished in non

‘-v- - P i - -
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h
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The Proponent shall obtain the Consent from the TNPC Board before commencing the
activity.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, Tamil Nadu.

No change in the calendar plan including excavation, quantum of mineral (minor
mineral) should be made.

Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard.
Effective safeguards shall be adopted against health risks on account of breeding of
vectors in the water bodies created due’to-éxcavation of earth.

A berm shall be left from the bound:'agr-nfﬂdjﬁining field having a width equal to at least
half the depth of proposed excavatlou i

Mineral handling area shall be prowded w1th adequate number of high efficiency dust
extraction system. Loading and Lmloadmg areas including all the transfer points should
also have efficient dust control arrangemenls These should be properly maintained and

operated.

Vehicular emissions shall be keptuiid r%g@%l ar@ be regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles
carrying the mineral shall not be ovcrlokﬁdq‘.]h

. Access and haul roads to the quarrymg area'should be restored in a mutually agreeable
manner where these are considered unnecessary after extraction has been completed.

_All Personnel shall be provided with protective respiratory devices including safety
shoes, masks, gloves etc. Supervisory people should be provided with adequate training
and information on safety and health aspects. Occupational health surveillance program
of the workers should be undertaken periodically to observe any contractions due to
exposure to dust and take corrective measures, if needed.

. Periodical medical examination of the workers engaged in the project shall be carried out

and records maintained. For the purpose, schedule of health examination of the workers

should be drawn and followed accordimty=Fhe workers shall be provided with personnel

31 JAN 2020
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

13. Workers/labourers shall be provided with facilities for dnnking water and sanitation
facility for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed in the project as per
the sworn affidavit furnished.

I5. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at
Chennai. j

16. The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

17 This Environmental Clearance does fiot imply that the other statutory / administrative
clearances shall be granted to the project by the concerned authorities. Such authorities
would be considering the project on merits and be taking decisions independently of the
Environmental Clearance ;

18. The SEIAA, Tamil Nadu may aliéf?'ﬁiadifi the above conditions or stipulate any further
conditions in the interest of environment protection.

19. The SEIAA, Tamil Nadu may canieel’ )e envirghmental clearance granted to this project
under the provisions of LIANé"hﬁe mn} 2@@6 at any stage of the validity of this
environmental clearance, if it is found or if it comes to the knowledge of this SEIAA, TN

that the project proponent has delib@'t'e y.concealed and/or submitted false or misleading

g

ko ;
xfg the environmental clearance.

information or inadequate data for oﬁmﬁx

20. Failure to comply with any of the conditions mentioned above may result in withdrawal
of this clearance and attract action under the provisions of the Environment (Protection)
Act, 1986.

21. The above conditions will be enforced inter-alia. under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
Insurance Act, 1991, along with their amendments, Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957 National Commission for
protection of Child Right Rules,2006, Wildlife Protection Act, 1972, Forest Conservation
Act, 1980, Biodiversity Conservatiop.Ag 16, the Biological Diversity Act,2002 and

o
-~
MEMBER?MTARY
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Lr. No.SEIAA-TN/F.No.7058/1(a)/ EC.No: 4133/2020 dated: 31.01.2020 SEIAA-TN

passed by the Hon'ble Supreme Court of India/Hon'ble High Court of Madras and any
other Courts of Law relating to the subject matter.

22. Any other conditions stipulated by other Statutory/Government authorities shall be
comphed.

23. Any appeal against this environmental clearance shall lie with the Hon'ble National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.

24. The Environmental Clearance is issued based on the documents furnished by the project
proponent. In case any documents found to be incorrect/not in order at a later date the

Environmental Clearance issued*tq{__tﬁébi‘@jcc_t will be deemed to be revoked/ cancelled.

I
—-“,

MEMBﬁg TARY
L

ETIAA-TN

Copy to:

|. The Secretary, Ministry of
. The Principal Secretary, Envito
. The Additional Chief Secretary, Ingdystri

of India, ShastriBhawan, New Delhi.
sts'Department, Tamil Nadu,
_ ?epartment, Tamil Nadu.
_ tor of Forests, Regional Office (SZ), 34, HEPC
Building, 1* & 2™ Floor, Cathedral Garden Road, Nungambakkam, Chennai — 34.
5. The Chairman, Central Pollution Control Board, PariveshBhawan, CBD-Cum-Office
Complex, East Arjun Nagar, New Delhi-110 032.
6. The Chairman, TNPC Board, 76, Mount Salai, Guindy, Chennai-32
7. The District Collector, Vellore District
8. The Commissioner of Geology and Mines,Guindy,Chennai-32
9. EI Division, Ministry of Environment & Forests, ParyavaranBhawan, New Delhi.
10. Spare.
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Field Inspection Report of Regional Deputy Tahsildar

Submitted Report on the basis of the objections made by the
village people for establishing quarry in the land in S. Nos. 109/2,3,4
at Solur Village, Ambur, Thirupathur District.

The applicant Thiru. K.Ganapathi, Son of Kannan sought
approval to establish the quarry in the land inspected on 05.06.2020,
the land in S. No.109/2 measuring 0.57.5 (Hect/Ares) 109/3
measuring 1.15.0 and 109/4 measuring 1.41.50 Ares has been
inspected with the assistance of Tahsildar and also measured the site.
The land in S. No0.109/2 is on north and west, S. No.109/1 is on the
east, on the south §. No.109/6, on the west S. No.109/3 and on the
east S. No.123. From the above land within 300 meter radius, there is
no residence, school / college, antiquity images, valuable trees,
2C magasool trees, temple. There is no hyper and lower tension
wiring . Village Road is away from 1.5 kilo meter distance from the
site. There is no quarries within the radius of 500 meter. It is learnt
from the enquiry that there is enough mine in the land where
permission is sought for quarrying. Though there is no items referred
to above in the site within the radius of 300 meters public objected for
establishing the quarry. The above property has been given to Smit.
Lakshmi Ammal, wife of Munisamy Chetty by the Government for
agricultural activity. Thiru, Sampath, son of Munisamy objected if
quarry is established, agricultural and drinking water will affect. The
objectors land is not located within 300 meter radius of the proposed
land. Similarly Thiru. Selvam also objected for establishing quarry.
Apart from that, Sanankuppam Village people objected and may lead
to law and order problem if established. However, from the site where
permission is sought for establishing quarry, within 300 meter radius,

there is no residence school/college and there is no Hyper / Lower
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assurance and also stated that he intend to carry on agricultural
activity, remove the rough stone and gravel and the removed stones
and gravels could not be dumped in the nearby patta land. The above
stones and gravels will be sold after paying the mining charges to the
Government and would do agricultural activity only and the land will
not be used for any other purpose after removing all stones and

gravels.

Hence, it is hereby recommended to the applicant to establish
the quarry in the above site and submitted along with the statement of
Village Administrative Officer, Revenue Inspector, Village Accounts

and 300 meter measured sketch.

Sd....
Regional Deputy Tahsildar,
Ambur,

To

Tahsildar,

Ambur.
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Submitted :

Submitting report on the basis of the objections made by village
people for establishing quarry in the land in S. No.109/2, 3, 4 at Solur
village, Ambur, Thirupathur District.

The Applicant Thiru. K. Ganapathi, Son of Kannan sought to
establish quarry in the land. On 05.06.2020 the land in S. No.109/2
measuring 0.57.5 (Hect/Aers) 109/3 measuring 1.15.0 and 109/4
measuring 1.41.50 Ares has been inspected and also measured with
the assistance of Land Surveyor. The land for which the applicant
sought permission to quarry is located on the north and west S.
No.109/2, on the east S. No.109/1, on the south S. No.109/6, on the
west S. No. 109/3, on the east S. No.123. From the above said land
and within 300 meters radius, there is no residence, school, colleges,
antiquity images, valuable trees, 20 magasool trees, temple. Futher
there is no hyper tension and lower tension electrical wires. There is
village road 1.5 kilometer away from the land. Within 500 meter
radius of the site, there is no other quarry. It is learnt from enquiry that
there is enough mine in the land where the applicant sought
permission. Though none of the above things are within 300 meter
radius of the site, public due to panic objected for establishing quarry.
Further the property has been given by the Government to Smt.
Lakshmi Ammal, Wife of Munisamy and Nagarathinam,m Son of
Thamba Kunniappan for agricultural use. Thiru. Sampath, Son of
Munisamy objected for establishing quarry to the site stating that near
the land in S. No.115/1 agricultural activity is being carried on, if
quarry is established, agriculture and drinking water will affect. The
above complainants land is not located within 300 meters of the
proposed land of the applicant. Similarly Thiru. Selvam also objected

for quarry establishment. Apart from that as Sanankuppam Village
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people made objection due to panic, there is chances of creating of
law and order problem. However, within300 meter radius of the land
where quarry is sought to establish, there is no school, colleges,
antiquity images, valuable trees, 2C magasool trees, temples and there
is no hyper tension / low tension electrical wirings,. The applicant
Thiru. K.Ganapathy has given assurances and also stated that he
intend to do agricultural activities in the land., after removing rough
stones and gravels and such removed rough stones and gravels could
not be dumped in the nearby patta land and that the gravels could be
sold after payment of mine charges to the Government and would do
agricultural operation and the site will not be used for any other
purpose. Hence, it is hereby recommended to the applicant to establish
quarry in the above site and submit report along with the statement of
Village Administrative Officer, Revenue Inspector, Village Accounts

with 300 meter measured sketch.

8d.....
Revenue Inspector,
Ambur.

To

Tahsildar,

Ambur.
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Statement of Village Administrative Officer and Mettu Kudigal, Solur
Village, Ambur, Thirupathur District.

I am aware that I was enquired about the matter in respect of
the application made by K. Ganapathi, Son of Kannan, G.K.
Associates (partner0 functioning at Islamia College Road, New Town,
Vaniyambadi for seeking permission to establish rough stone quarry
in the patta land in S. No.109/2, measuring 0.57.5 (Hec./Ares) and
109/3 measuring 1.15.0, 109/4 measuring 1.41.50 Ares total area 3.14
Hect/Ares situate at Solur Village, Ambur Taluk, Thirupathur District.

Thiru. K. Ganapathi, Son of Kannan, G.K. Associates (Partner)
functioning at New Town, Islamia college Road, Vaniyambadi has
applied for establishing quarry in the patta land comprised in S.
NO.109/2 measuring 0.57.5 (Hect/Ares), 109/3 measuring 1.15.0, S.
NO.109/4 measuring 1.41.50 Ares of total area 3.14 (Hect/Ares)
situate at Solur Village, Ambur Taluk, Thiruapthur District. On that

application, I am aware that I have been enquired in thisregard.

The land in S. NO.109/2 (measuring 0.57.5 Hect/Ares), 109/3
measuring 1.15.0, S. No.109/4 measuring 1.41.50 Ares where the
applicant K.Ganapthi sought permission to establish quarry has
been inspected on 05.06.2020. Permission sought for the land in
S. No. 109/2 is on North and South, on the east by 109/1, on the south
by S. No.109/6, on the West by 109/3, East by 123. From the above
site within 300 meter radius, there is no residence, school / colleges,
antiquity images, valuable trees, 2c Magasool tees, temples. Further in
the site there is no hyper tension / lower tension electrical wiring. 1.5
kilo meter away from the site village road is located. Within 500
meters of the land where permission is sought for there is no quarry.

From personal inspection and on enquiry it come to light that there is
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are not there. However, due to panic, the village people have made
objection. Further the above land has been given by the Government
for agricultural purpose to Smt. Lakshmi Ammal, Wife of Munisamy,
Ngarathinam, Son of Thambakunniappan. Thiru. Sampath, Son of
Munisamy objected stating that he is doing agricultural activity
nearby in his land in S. No.115/ 1, if quarry is established, agricultural
activity and drinking water will affect. F urther the complainant’s land
is not located with 300 meter radius of proposed quarry land.
Similarly Thiru. Selvam also objected and Sanankuppam Village
people also objected due to their panic. If quarry is established there is
chance of law and order problem. However, there is no school/
colleges, antiquity images, valuable trees, 2C Magasool
trees, temples within 300 meter radius of the proposed quarry land.
Further there is no hyper tension, low tension electric wiring. The
applicant K. Ganapathi already assured and stated if the agricultural
activity is to be carried on in the proposed quarry site, he would
remove stones and gravel from the site and would not dumped in the
nearby lands of pattadars, he would do agricultural activity only after
removing stones and gravels and will be sold after paying mine
charges to the Government. Hence, it is hereby recommended to the
applicant for quarry and enclose herewith village accounts copy and

300 meter measured sketch and submitted.

s S 06.06.2020
Village Administrative Officer.
/Before me/

Sd:i..
R.I., Ambur
6.6.2020



N

GBI : =]

# =
Swpud %1, Qo et Lics ueref, wialL H G sooar, / 44’
alLaNy, 7 Soliudgim .
egblh%.r}

af: agamd CsTiL gy,
QITesfiubLITY

56 .42.614/2020  Frdr:  .06.2020

e S,

Curget:  gomf - EocudsnT LNTQIL:.LLE)—%%@' QLD -Gamgury
dympd U et 109/2,3,4-b g Dlmnds dymo
wdsdr afiuy sa Poard ofss Bpr  Yodsedams
@Ol e IIfdenas Camflug Guifled Dlhdends.
FWTIINSSUIL IH EDGl .

unjea:  agend Ganli. Slgpiaueor, irerfiubumy <D aif sl &S
aemr. 5. &.<1.578/2020 per:12.05.2020

LY,

doduggny  wrailLi, by acih, Gongimy  dymoh Yo eewr  109/2,3,4-ib
sy lowds Ilghingd  Canfluger  Guiflad Uogsafidans whpbd  damyene Qg
Slfidmsamu g umiaanied SR euresflubumy  agamil Gy Digiowo]  Dlaiyodr
sugdded  Qefddsde  CURD Lodsedams Qg dSpseiLanp aag  Dfbosow
Iyl I&bECDe .
c?blhlqbr:l QILLtb,Gengpny  dyiminlh Lo aret  109/2,3,4-b adgamn) Dewds
lgpindl Camylalpeiaig. Gugib Bl Doy Qamemry Gamf) Dlewsu 2_dear &_Gded BHleo
Dlmalpsat QeluliurLg . waysTrT eamf Qoiwu Slghindl Camflystar Lo aexr. 109/2- &g
ol bdgid Cupdgub Lo aedr 109/1 -, Sipddgid, OspHEId Lo aar. 109/6-ib, Gupdled
109/3, &Spdded 123-1b Sleowpyisiang . Dy Cupiiy Leomasefedphg 300  Blig
SDPYES, GuIlGLIL|s e, Ueiiafl/ sedgimflse, Lyngmren Seabiash, dane L WTHG wikise, 24
SO LIRS, i’y sabisd ggiBsdenaw. Gugib GupLig Heoddled 2 wit/gmpay ANpss
Baisindsdr CuTdipea ggibodame . Aoy ddobs 1.5 &Bor BTy Qgrawded Sy
s Slowhgdiag. GnpLy Algyod  Campd  yosHOwhg 500 Wiy spperedes
gan fud  ggubadene . IDghSTIT @arf Qadm Jighindl e dCafiu PeogBled  Coemaumen
saioh  Belud o diarg  aen Gpye  elenyeemdar eyt Leod Gl endsu Tt . @paopLd
Cofuapdpg . Gupuy ywobsda 300 Bl apparded CupEHUIIL Bearbisd BEAINETY
aap CUILHRID,CLITG wdad MFad @imyeub GCaHLibgl Gan) oot & adiyiy Qafdsg



agddpay: Gupih Gupuy Gengsrarg desTud Gebuhd CQUTELY DiysTaedsTed nefigmb
Coty wowd  Hownd.olabubord  aduaedeh, shUTESELLILE WS gﬁrl&aqr,'r,ﬁsgﬂmlh
agiuapdsen UUEL  GaluiulL Peowreh. Ho.sbdus,  5/0u. palend  aduef  gand
Ilewds Digpind CaTED LSS Dpded o sren 115/ 1-aaip LoSHd grdl dagmud Geig)
aipasTaoh Garf Dlewdsrd dasmubd wHpIb oufy Lrdiy ghusd der Oafdss e
Slewds abiiny Opfdsaerany.Cupun LsTismyer Heod,@enf) Dlewda Dlgpnodl GHTEHD
LeosHdet 300 SlLpsgd B Cupdeoaw. A5 CuTH  Hp.Crsdard  aaLAED GaNT
Iewds gy Osfddsgenent. SDIGIDLHIOATINED FTEITHGLULLD 2]  GLITGIDS el &é‘&x
o amfdal smyemwrs iy GsfdiusTd, @ DenwdsLLpD  gyipadied S Inppid
QU UTHeeD Gpraded QUTgIndad CLITTLLSHD FoULL omiiyser o_dieten. ApUigyid
ganfl  Ilewss Slged Gsmfl  ywosdde 300 Bl appodled  Gulely®s,
uaied)/ sogirfad,yrrate  ddetisd, domo 2w wyBiGd,28 eI  WwhGfLT Y
SO 6T “ggbedandd whpnd Cupum  LesHld o/ Fmipe) Sds Barsbisd GuISDMa
ggibedmm  adugTid, wapsTry S senud  LobHo dagmud  Gelu  CeaignrhGloalied
yeosHed o_dar  spsamaTyd, LTMPSATLLD Slahn Camiph aaad, dlaarp Howsos
L LEs apdaliLiph spad wHph wehden dpdd o dier p Ll Lt TrTaapde Qonbsiome
dasnu Hosdo Gami Aueorg aausTewd, Gwpun spad wHID wettenam Ayase afu
s slLarbisoa Gomsd dpumer CaiGad sadipd, Gy LeoGhed o dien  apaaLD,
urepameanyb  Dlspiu  eatt dasmun  wLeC  GeiGad adipd,Cap LUSTLTLYDEG

Ludiue s WILGLE adipid ghsemGar o piAGWTE lelidgierarr.

danBa EHISTOES GUPUY LeoBiEee gl dlewda ufpger Geig, Hymo Fiens
Digiaieold AITSGEeoLD, Al Spiiarany Difidends: wesieo genes ol Ly Leodgent dend,
Hogmw sansesdal paosd wppd 300 BLLY Sty Qrilg aeyiuLh Shdume DL
Bevandg Dgiuiiupdpg adiues Lo Qo dbgd Qaradepe.

SbIcs e LM%%W
AeemiLy: CuphoHatiLaimpl LA

lf'\: B o
- -"'mt\r?i@ufr
<DhibLyy



From To
Thirumathi. R.Shenbagavalli, District Collector,
Tahsildar, Ambur. Thirupathur.

Through : Revenue Divisional Officer,
Vaniyambadi.

Na. Ka. No. 614/2020 dated  06.2020
Respected Sir,
Subject : Quarry — Thirupathur District, Ambur Taluk, Solur Village,
People objection for quarry in S. NO.109/2, 3, 4 direct

inspection of the Field position report requested — Report
submitted.

Ref: Revenue Divisional Officer, Vaniambadi Letter
Na.Ka. No. A158/2020 dated 12.5.2020
In respect of quarry unit in the site in S. No.109/2, 3, 4 at Solur
Village, Ambur Taluk, Thirupathur District, Revenue Divisional
Officer, in his letter under reference cited above directed to inspect the

site enquire into the matter and submit report.

Permission is sought to install quarry unit in S. NO. 109/2, 3, 4
at Solur Village, Ambur Taluk. Further the site has been measured
with the Assistance of Land Surveyor. Permission requested for
quarry land at S. No. 109/2 is on the North and West, on the East S.
No.109/1, on the south S. No. 109/6 and on the West 109/3 and East
in S. No. 123 . From the above said land within 300 mete distance
there is no residence, schools/ colleges, antiquity images, valuable
trees, 2C magasool trees, temple. There is no high tension / low
tension wires from the above site, Village road is away from 1.5
kilometer, within 500 meters of t he site, there is no quarry. It is seen
that from direct inspection and enquiry there is enough mines in the
land for quarrying. Though there is nothing with 300 meters distance
around the site, the Village People objected for establishing quarry.
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Ammal, wife of Munisamy Chetty and Nagarathinam, Son of Thamba
Kunniappan for agricultural activity. Thiru. Sampath, Son of
Munisamy objected to quarry in the land which is nearer to his land in
S. No.115/1 where he is doing agricultural activity. The above
complainant’s land is not located within 300 meters radius of the
quarry land. Likewise Thiru. Selvam also objected for establishing
quarry. Apart from that village people of Sanankuppam also objected.
There is chance of law and order problem if quarry is established.
However, there is no residence, schools, colleges, antiquity images,
valuable trees, 2 C Magasool trees, temple within 300 meter radius of
the quarry land. Futher there is no hyper tension, lower tension
electrical wiring in the above land. If the applicant K.Ganapathi intend
to do agricultural activity, he has to remove the rough stones and
rocks from that land and that the stones and gravels removed from the
land could not be dumped in the other patta land and agreed that after
payment bills to the Government, Stones will be sold and agricultural
activity will be carried after removing the rough stones and gravels
and will not be utilized for other purposes and has given statement to

that effect.

Hence, recommended to establish rough stone quarry and
submit the report along with the statement of Village Administrative
Officer, Revenue Inspector, Regional Deputy Tahsildar, site
inspection, village accounts with plan of 300 meter distance of the
site.

Yours truly,
Sd....

Tahsildar, Ambur.
Enclosure : As above,
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Proceedings of the Collector, Thirupathur
Thiru. M.V. SIVAN ARUL, I.A.S.

Na.Ka.No.120/2019/Mines Date : 07.2020

Sub : Mines and quarry — Thirupathur District — Ambur Taluk, Solur

Ref:

Village, S.No.109/2, 109/3 and 109/4. Total Area — 3.14.00
Hectare Quarry in the patta permission granted to Thiru.
K.Ganapathi, Partner G.K. Associates.

1. G.O.(Ms) No.281, Environment and Forest (EC.3) Dept.
Dated : 31.12.2020.

2. Ministry of Environment Forest and Climate Change
Notification S.O 141(E) dt. 15.01.2016 and 190(E) and
20.01.2016.

3. Vellore District Gazette Notification No.02 Dt:18.05.2017

4. District Collector, Vellore Proceedings Rc. No.7/2017
(Mines) dated 18.05.2017 and 30.05.2017.

5.G.K.Associates (partner) Thiru.K.Ganapathi Application
Dated 0.205.2018.

6.This Office Letter Na.Ka.No.120/2018(Mines) Dt:02.05.2018

7. Sub-Collector, Thirupathur Letter Na.Ka.A7/2138/2018
Dated 27.12.2018.

8. G.K.Associates (Partner)Thiru.K.Ganapathi Application
Dated : 28.06.2019.

9. This Office Letter same No. dated 03.07.2019.

10. Special Dy. Thasildar(Stamps), Vellore District-cum-
Sub-Collector, Thirupathur Letter Mu.Mu.A7/3656/2019
Dt :31.07.2019.

11. Asst. Geologist (Geology and Mines Dept), Vellore
Report dt 02.08.2019.

12. This Office Letter same No. dated 10.8.2019 (Precise
Area Communication Letter)

13. G.K. Associates (partner) Thiru.K.Ganapathi Application
Dt. 19.8.2019.
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14. This Office Letter same No. Dt.19.8.2019 (Mining
Plan Letter)

15. State Level Environment Impact Assessment Authority,
Chennai — Letter No. SEIAA-TN/F. No.7058/1(a)/
E.C. No.4133/2020 dated 31.01.2020.

16. G.K. Associates (Partner) Thiru.K.Ganapathi Application
Dated 22.06.2019.

%".Fhiru. K.Ganapathi, G.K. Associates Partner has submitted
application cited in the Ref. 5 seeking permission to run stone and
gravel quarry in the patta land comprised in S.No.109/2 (0.57.5),
109/3 (1.15.0) and 109(4) (1.4.5) of total extent area 3.14.0 Hectare
Land situate at Solur Village, Ambur Taluk, Thirupathur District.

Under reference 6 cited above, report has been called for from
Sub-Collector, Thirupathur. He has submitted his report under
reference — 7 cited above. Permission sought for the quarry Land
boundary on t he North by : S. No.109/2, on the west by S. Noi.109/1,
on the East and South S.No.109/3 that from the border line of the
land, around 300 meters radius there is no reserve forest, no residence,
no schools, public buildings, no approved house sites and no natham
land, further around 2 km no ancient road, highways, railway line, no
Hi-Tension Electricity wiring and that 1 %2 km away village road is
situated and that there is sufficient soil passage in the Govt.
poramboke land in S.No.111, 116 and 117 to carry the mines, and in
the site there is no Govt. protected antiquity images, no agricultural
land and has not obtained no objections from the public to carry the
mines. Further the site is located in Hill lock. In his report further
states that as per documents No. 380/69 dated 03.05.1967 submitted

by him, the above lands were surrendered and that in the surrendered




3
Thasildar Letter dated 26.7.1955 in Rc No.132/12032/53, B2.
DK89/72 dated 26.7.1955 and said that the permission could not be
granted to the applicant for quarry.

At this juncture, the applicant G.K. Associates(Partner) Thiru
K.Ganapathi in his letter under Ref. 8 cited above requested for grant
of permission stating that, the site in S.No0.109/2 (0.57.5),
109/3(1.15.0) and 109/4 (1.41.5) of total area 3.14.0 Hectare patta
land is at Hill lock and by operating quarry, road development, level
up the road could be done and make the land fit for agriculture
operation and that quarrying is not for business purpose. On the basis
of his letter, report of Sub-Collector, Thirupathur under reference

cited — 9 has been called for.

Under Reference—10 cited above in respect of report of Special
Deputy Collector (Stamps), Vellore District and Sub Collector,
Thirupathur were called for with regard to permission for operating
quarry to Thiru K.Ganapathi on behalf of G.K.Associates, the
applicant in his statement states that he has purchased the site in S.
NO.109/2 (0.57.5), 109/3 (1.15.0) and 109(4) (1.41.5) of total extent
3.14.0 hectare situate at Solur Village, Ambur Taluk for agricultural
purpose from Thiru. Venkatesa Reddiar, Son of Nagrajan under
registered sale deed No.630/2018 at Sub Registrar, Ambur and that
when he attempted for agricultural operation, he could not do
agriculture as the site is of more rocks, and that he intend to do
agriculture, after removing the rocks from the site, level up the site,
make it fit for agriculture and that stones and gravels could not be
dumped in the near by pattadar land and that he would sell the stones
and gravels after paying necessary mines charges to the Government

and that he would carry out only agricultural operation after removing

by
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statement is true and if found to be false bound by the legal

proceedings that may be initiated by the Government.

Though the applicant has stated that the site is in the Hill lock
and agricultural activity could not be done, that after quarrying stones
and rocks, the same could not be dumped in the patta lands of others,
and that with the permission of the Govt. sell the removed stones and
develop and level up the land for agricultural use. Thasildar, Ambur in
his report recommended to take gravel and soil from the site and also
recommended for permission for sale. After taking stone, gravel and
soil from the applicants patta land in Patta No. 2, S.No0.109/2, 0.57.50
Ares, 109/3 — 1.15.0 Hectare and S.No. 109/2 - 0.57.50 Ares, 109/3 —
1.15.0 Hectare and S. No.109/4 — 1.41.50 Ares of total extent 3.14.0

hectare.

In the report of Asst. Geologist, Department of Geology and
Mines under reference 11 cited above, it is stated that Thiru.
K.Ganapathi, G.K. Associates (Partner) carrying on his office at
Islamiah College Road, New Town, Vaniyambadi, applied for
permission to carry on stone and gravel sand in the patta land in S.
NO.109/2 (0.57.7), 109/3 (1.15.0) and 109/4 (1.41.5) of total extent
3.14.0 Hectare and examined the revenue records of the land and that
the land is registered jointly in the name of G.K. Associates, that he
intend to do agricultural activity in the site, that he could break the
rocks and stone in the site make the land in equal surface, develop it
suitably for agricultural activity and that there is sufficient mines in
the site and could be removed stones can be utilized for forming the
road and also for construction works and that there is transportation

facility for carrying the stones quarried.
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Further in his report states that within 300 meter radius from the
site, there is no residence, schools, public buildings, approved housing
plots and within 50 meter around tha site, there is no main road, water
bodies, higher / lower tension wire line, gravel yard, railway bridge
and national highways road, within 10 meter around the site, there is
no village road and stated No Objection from the public, permission to
K. Ganapathi, G.K. Associates (Partner) for quarrying stones and
gravel sand quarry in the patta land of S.No.109/2 (0.57.5), 109/3
(1.15.0) and 109/4 (1.41.5) of total extent 3.14.0 Hectare patta land
can be for 5 years under Rule 19 and 20 of Tamil Nadu Minor Mineral

Concession Rules 1959 subject to the following conditions.

CONDITIONS:

I. To follow protected distance from the main proposed land site
without affecting the nearby patta land.

2. To do quarry without affecting nearby patta land and follow the
protected distance of 7.5 meter from the proposed land.

3. Before quarry, inform the Director, Mining Protection,
Chennai.

4. To break the rock, use the hand breaker and mild blasters.

5. For quarrying, engage the certified foreman mate and blasters.

6. Quarrying work be done scientifically and without affecting
environment.

7. Submit approved mining plan.

8. Submit No Objection Certificate from Competent Authority.

Based on the recommendations of Special Deputy Tahsildar
(Stamps) Vellore District-cum-Sub  Collector, Thirupathur and
Assistant Geologist, Geology and Mine Department, Vellore and as

indicated in the Government Orders, Letters, District Gazettte
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Notification and District Collector Proceedings cited under Ref. 1
to 4, the applicant Thiru. K. Ganapathi G.K. Associates (Partner) at
[slamia College Road, New Town, Vaniyambadi for carrying rough
stone and gravel quarry in the patta land in S. No.109/2(0.57.5),
109/3(1.15.0) and 109/4 (1.41.5) total area 3.14.0 Hectare was advised
to submit (1) Approved Mining Plan and (2) No Objection Certificate
from qualified Environment Officer as indicated under Ref. 12 cited
above.

The applicant to carry on rough stone and gravel quarry in the
site at S. No.109/2 (0.57.5) 109/3 (1.15.0) and 109/4 (1.41.5) of total
area 3.14.0 Hectare patta land, submitted plan mining report following
the approval, State Level Environment Impact Assessment Authority
in his Letter under reference 15" cited above granted No Objection

Certificate for quarrying in the above site.

The applicant has submitted the copies of English neswspaper
and Tamil newspaper published in the Hindu English Daily and Tamil
Daily with regard to the issue of clearance certificate referred to above

and requested for quarry permission.

Hence on the basis of the recommendation submitted by Special
Deputy Collector (Stamps) Vellore-cum- Sub Collector, Thiruupathur
and Assistant Geologist, Geology and Mines Department, Vellore,
permission is granted to K.Ganapathi, G.K. Associates (Partner )to
carry on Rough Stone and Gravel Quarry in the patta land in S.
NO.109/3(0.57.5), 109/3 (1.15.0) and 109/4(1.41.5) of total area
3.14.0 Hectare situate at Solur Village, Ambur Taluk, Thirupathur
District subject to the following conditions and conditions indicated
by the Tamil Nadu Minor Mineral Concession Rule 19 and 22 of Rule
1959 for a period of 5 years lease.
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8.
9.

.
CONDITIONS:

. To do quarry work protecting 7.5 meter distance from the site

without affecting the nearby patta land.

. There should not be any disturbance to the public while

carrying the minerals through vehicle.

. To do quarry work without affecting environment.

Before issuing quarry | ease, submit clearance certificate from

Tamil Nadu Pollution Control Board.

. Carry on quarry within the permitted area as per Rules.

To give information to Director, Mine Protection Chennai
before starting quarry work.

Carry on quarry scientifically and without environment impact.
Carry on quarry work, by certified Foreman mate and blasters.

To break stones for quarry use light explosive substance.

10.To pay seniorage charges for gravel and stones quarried as

fixed by the Government.

Sd/....
District Collector,
Thirupathur.

G.K. Associates (Partner)

Thiru. K. Ganapathi

T.S. No.15/2B,

Islamia College Road,

Malai Road, New Town,
Vaniyambadi, Thirupathur District.

Copy to :

1.

Secretary,
State Level Environment Impact Assessment Authority,

District Environment Engineer,
Tamil Nadu Pollution Control Board, Vaniyambadi.

Revenue Divisional officer, Vaniyambadi.
Tahsildar, Ambur.
Village Administrative Officer, Solur.
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TAMIL NADU POLLUTION CONTROL ROARD
AY
From .., X To

fr K. Prakash, M.Tech.,
District Environmental Engincer,
Tamilnadu Pollution Control Board,

The Disttict Callector,
Thirupattut District,

Thirupattur., .
Plot No.PP2, SIDCO Industrial Ustate, N
Vaniyambadi, Tirupattur Dist - 635 751, i N RO TS
mmmmnmgguau;. -.08,06,2020,
Sir, ’

Sub : TNPC Board -Environmbntal Clearance- M/s  G.Kk.Assotiaters  Tor
quarrying rough stone & gravel over an extent of 3.14 Ma i %.0 .No.
109/2,109/3 and 109/4, Solur village, Ambur 1atuk, Tuupattur District
Inspection repert - submitled - Reg

Ref

1. Lr No.SEIAA-TN/F.N0.7058/2019/2020- 1 datoed 02.03.2020

LA R A R L R S S YR L ]
" 1 Submit to inform that, the Member Secretary, SEIAA In her Idie
1* cited has requested the District Collector, Titguatnd¥ to
members of Sub-Collector, Vanivambadi, Assistant Director, Geology & Miming Dept & DI,
TNPCB, Vaniyambadi to inspect and furnish the factual report along with recommendation of
proposed quarrying of rough stone & gravel by M/s G.K. Assoclates In an extent of 3.14 Ha

N S.F.No. 109/2,109/3 and 109/4, Solur village, Ambur Taluk, Tirupattur Distict due (o
complaint made by Thiru. Asokan, Ambur,

1 under relerence
form a joinl camnmutiee with the

Based on that,

I am to submit the following repart with relevant 1o |
Pollution Conlral Board,

Jmilnadu

The above said site was nspected and found that, the site is loc
kepl vacant. The road development work was under progress. A Narikuravar colony
with school is located at about 400 m distance towards We

stern side of the proposed
quarry. The remaining sides of Lhe proposed quarry site are surrounded by vacant
land.

ated mn Hillock ang

There 1s a tree plantation area under the Chief Minister troge

plantation programme at
about 250 m distance from the proposed quarrying site.

The Tamilnadu Pollution Control Roarg has no guidelines/siting criter
any quarrying activity. However, the Dept of Mining
guidelines for siting the qQuarrying activity. If the site
proposed quarrying activity of M/s G.K. Associ
109/4, Solur village, Ambur Taluk, Tirupattur District may be ¢onsidered. turther,

the proponent shall ensure thal the operation of quarry shall not have Y 1IMpact on
any nearby activities and neatby seltiements,

a for locating
N Geology has therr own
satishies thewr cutena, the
ates at S.F.No 1097210973 angd

This i1s submitted for favour of kind information and RECESSArY acuign please

Distrct €4

ol Tamit Nadu Ptfto) Contro! Board
[\LUL

Vartyamabad

\/ Copyto The Revenue Divisional Officer, Vanyambad: Taluk, Vamyambag

o L i o ok L
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TAMIL NADU POLLUTION CONTROL BOARD

FORM-I

Application for consent under section 21 of the Air (Prevention and Control of Pollution) Act 1981, as
amended (Central Act 14 of 1981)
' (See rule 7 of Tamil Nadu Air (Prevention and Control of Pollution) Rules, 1983)
('fo be submitted in Duplicate)

1. [a] Full Name of the applicant
(Occupier of the unit)
[b] Designation
[e] Office address with pin code

[d] Factory address with pin code

[e] Phone no. with STD code
[f] Fax no.with STD code
[g] Email 1d
[h] Website address
[i] Mobile No.

2. Full Name of the Unit

3. Location of the unit
[a] Survey No/TS No
[b] Village/Town
[e] Taluk
[d] District
4. Local body Name & Type

5. Land Status
Extent of land (in Hectares)
[a] Total
[b] Build up arca
[c] Solid waste Storage/Disposal area
[d] Green Belt/Irrigation area
[e] Vacant area {a-(b+c+d)}
6. Details of raw materials used

K GANAPATHI

The Managing Partner

K.Ganapathi,

No: 15/2B , Islamiah College Road ,
(Malai Road) New Town,
Vaniyambadi Taluk ,

vellore District.,635752

S.F.109/2,109/3 & 109/4 , Solur
Village , Ambur Taluk , Thirupathur
District.,635807

0416-2257369

ganapathikavithayppu@gmail.com

9445847179
G K ASSOCIATES QUARRY

109/2 , 109/3 & 109/4
SOLUR

AMBUR

Tirupathur

MADANUR PART Panchayat
Union

Owned

3.1400
2.4684
0.0100
0.5660
0.0956




SL.No. |Name of the raw material Quantity | Unit Principal
Use
i< Quarrying of Rough Stone in an | 431075 Cu.M/5 QUARRY!I
extent of 3.14.0 Hec at S.F.No. Years NG OF
109/2, 109/3 & 109/4 , Solur ROUGH
Village, Ambur Taluk, STONE
Thirupathur District. Lat .
12°45'36.76 " N to 12°45'43.55"
N, Long. 78°42'57.66" E to
78°43'06.64" E.
2. Quarrying of Gravel in an extent| 55851 Cu.M/5 QUARRYI
of 3.14.0 Hec at S.F.No. 109/2, Years NG OF
108/3 & 109/4 , Solur Village, GRAVEL
Ambur Taluk, Thlrupath_ur
District. Lat . 12°45'36.76 "N to
12°45'43.55" N , Long.
'IZEB"42'57.66" E to 78°43'06.64"
7. Details of fuel used
SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use in T/d Value Content |Content
8. Details of products manufactured
SL.No. |Name of the product |Quantlty |Unlt [End Use
Products
J Quarrying of Rough Stone in an | 431075 Cu.M/5 QUARRYI
extent of 3.14.0 Hec at S.F.No. Years NG OF
109/2, 109/3 & 109/4 , Solur ROUGH
Village, Ambur Taluk, STONE
Thirupathur District. Lat .
12°45'36.76 " N to 12°45'43.55"
N, Long. 78°42'57.66" E to
78°43'06.64" E.
2, Quarrying of Gravel in an extent| 566851 Cu.M/5
of 3.14.0 Hec at S.F.No. 109/2, Years QUARRYI
109/3 & 109/4 , Solur Village, NG OF
Ambur Taluk, Thirupathur GRAVEL
District. Lat . 12°45'36.76 " N to
12°45'43.55" N , Long.
'EB°42'57,66" E to 78°43'06.64"

By Products

Intermediate Products

9. Manufacturing Process

ROUGH STONE
Opencast method of semi mechanical mining will be adopted with excavators for
quarrying Rough Stone with drilling & smooth blasting by using low power explosives,
block lifting using cranes, waste removal using Hydraulic excavator and loaded directly
to tippers and transported to the crushing plants.

GRAVEL
The Toposoil will be removed and preserved all along the boundary barrier to facilitate
the afforestation and green belt. The gravel will be removed with the help of excavator
attach with bucket and directly loaded into the tippers for the filling and leveling of low
lying areas. No proposal for the disposal of gravel and Topsoil/the entire quarried out
rough stone materials will be consumed hence waste is not anticipated.

10. No. of Employees working per day
(including contract workers)

11. Date of commissioning

10

17/08/2020
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12. (a)Details of Point source emission with

stacks
SL.No. |Stack [Source |Contro|Top |Height |Materi |[Exit |Exit |Max
No | dimens |above |alof |[Gas Gas Discha
Measu |ion GL Constr | Velocit | Temp |rge
res uction |y
12. (b)Details of Fugitive or Noise emission
SL.No. Source of Type of Pollution Capacity in HP
Fugitive or emission Control
Noise emission Measures
1 Mining Lease | Fugitive Dust
Area Suppression
system and
Water
Sprinklers
13. Total Gross Fixed Assets (GFA) (Rs. in 180.74
Lakhs)
14. Cost of Air Pollution Control Measures 0.50
(Rs. in Lakhs)
15. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distance in Kms | Population
1. Sanankuppam 1.03 1000
2. Periyanguppam 1.10 | 1500
3. solur 1.5 1200
16. [a] Name of the nearby Roadways NH-Krishnagiri to Ranipet Road
[b] Distance from the site in Kmns 1.50
17. [a] Land use classification of the site Non-Planned Area
[b] Authority which classified the land DTCP
use
18. Name and distance of the sensitive area Nil
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Maring National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit
19. Is the unit is located within 1 Km from NO
marine coastal area (sea, estuaries, back
waters)
If yes please mention the distance from
the unit (In Meter)
20. Name and address of all

Directors/Partners




SL.No.

Name of Partm_er

Designation

Address

K Ganapathi

Managing
Partner

No: 265/1 ,
Kavundapanur ,
Mandalavadi ,
Tirupathur-
635851.

T Selvam

The Partner

No: 4/331 ,
kalangavattam ,
Mandalavadi.Thir
upathur.

C Narayanan

The Partner

No: 11/6A-1 ,
Darmaraja Koil
Street ,
Thirupathur.

G Gopi

The Partner

No: 1/T6 ,
lakkinayakkanapt
ti , Thirupathur.

B Kumaresan

The Partner

No: 2/192 ,
moorthyar Main
road ,
mandalavadi,
thirupathur.

Maniammal

The Partner

No: 29/8 , South
Muthappa Street
Thirupathur.

Rani

The Partner

No: 8/29 , South
Muthappa Street
, Thirupathur.

P Singaram

The Partner

No: 556 ,
Qottukara
Vattam ,
Mandalavadi ,
Thirupathur.

G Ganesan

The Pariner

No: 2/111,
chinnamandalav
adi, Ponnery
Post,
Thirupathur,

10.

D Chandran

The Partner

No: 20/B ,
Kunnathur
Village
.Mandalavadi
post,
Thirupathur.

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

2. Copy of Memorandum of Articles in case of Public/Private sectors or registered partnership
deed in case of partnership company.  (Attached)

3. Layout plan showing the location of various process equipments, utilities like boiler,
generator ete, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

4. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archcological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

5. Land use classification certificate as obtained from CMDA / DTCP/LPA.  (Attached)
. Sale Deed Documet pg-6- 10  (Attached)

. Sale Deed Documet pg-11-15  (Attached)

. Sale Deed Documet pg- 16-20 (Attached)

. Sale Deed Documet pg-21-25 (Attached)

10. Sale Deed Documet pg - 26-30  (Attached)

O B0 =1 O




11. Sale Deed Documet pg - 31-35 (Attached)
12. Sale Deed Documet pg - 36-40 (Attached)
13. Environmental Clearance - SEIAA  (Attached)
14. Environmental Clearance - SEIAA 6- 10 ( Attached)
15. Environmental Clearance - SEIAA 11 - 15 (Attached)
16. Mining Plan 1- 5  (Attached)

17. Mining Plan 6- 10  (Attached)

18. Mining Plan 11- 15  (Attached)

19, Mining Plan 16- 20  (Attached)

20. Mining Plun 21- 25 (Attached)

21. Mining Plan 26- 30  (Attached)

22. Mining Plan 31-35 (Attached)

23. Mining Plan 3 5-38 (Attached)

24. 500 m Letter  (Attached)

25. VAO Certificate  (Attached)

26. FMB  (Attached)

27. Mines letter  (Attached)

28. Partnership Deed pg5-7  (Attached)

29, Preciuse communication letter  (Attached)
30. Photo  (Attached)

31, Patta Copies  (Attached)

32. Papar Add (Attached)

33. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

4. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

35. Details of Water Balance and wastewater balance for process. (Attached)
36. Details of Material balance for each products and process. (Attached)
37. Consent fee under Water and Air Acts payable to the Board. (Attached)
38. Compliance report EC (Attached)

39. Flow Chart  (Attached)

40. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a

Chartered Accountant in the prescribed format. Audited balance sheet is compulsory for all large
and medium scale Industries  (Attached)

Declaration

1. 1 certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under Chapter VI of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. 1 hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. 1 hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4, 1hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place :
Date :
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TAMIL NADU POLLUTION CONTROL BOARD
FORM-II
Application for consent under section 25/26 of the Ea_!_eg,(?reveution and Control of Pollution) Act 1974,
as amended (Central Act 6 of 1974)
(See rule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)
(To be submitted in Duplicate)

1. [a] Full Name of the applicant
(Occupier of the unit)
[b] Designation
[c] Office address with pin code

[d] Factory address with pin code

[e] Phone no. with STD code
[f] Fax no.with STD code
[g] Email Id
[h] Website address
[i] Mobile No.
2. Full Name of the Unit
3. Location of the unit
[a] Survey No/TS No
[b] Village/Town
[c] Taluk
[d] District
4. Local body Name & Type

5. Land Status
Extent of land (in Hectares)
[a] Total
[b] Build up area
[c] Solid waste Storage/Disposal area
[d] Green Belt/Irrigation area
[e] Vacant area {a-(b+c+d)}
6. Details of raw materials used

K GANAPATHI

The Managing Partner

K.Ganapathi,
No: 15/2B , Islamiah College Road ,
(Malai Road) New Town,
Vaniyambadi Taluk ,
vellore District.,635752

S.F.109/2,109/3 & 109/4 , Solur
Village , Ambur Taluk , Thirupathur
District.,635807

0416-2257369

ganapathikavithayppu@gmail.com

9445847179
G K ASSOCIATES QUARRY

109/2, 109/3 & 109/4
SOLUR

AMBUR

Tirupathur

MADANUR PART Panchayat
Union

Owned

3.1400
2.4684
0.0100
0.5660
0.0956




SL.No. lName of the raw material Quantity  |Unit ]{’Jﬂnclpal
se
1. Quarrying of Rough Stone in an 431075 Cu.M/5 QUARRYI
extent of 3.14.0 Hec at S.F.No. Years NG OF
109/2, 109/3 & 109/4 , Solur ROUGH
Village, Ambur Taluk, STONE

Thirupathur District, Lat .
12°45'36.76 " N to 12°45'43.65"
N, Long. 78°42'57.66" E to

78°43'06.64" E.

2 Quarrying of Gravel In an extent 55851 Cu.M/5 QUARRYI
of 3.14.0 Hec at S.F.No. 109/2, Years NG OF
109/3 & 109/4 , Solur Village, GRAVEL

Ambur Taluk, Thirupathur
District. Lat . 12°45'36.76 " N to
12°45'43.55" N , Long.
[?[118“42'57.66“ E to 78°43'06.64"

i o8

7. Details of fuel used

SL.No. |Name of fuel Points of
use

Quantity
in T/d

Calorific [Ash Sulphuj
Value Content |Content

R. Details of products manufacured

SL.No. |Name of the product IQuantity Unit ‘End Use
Products
1. Quarrying of Rough Stone in an | 431 075 Cu.M/5 QUARRYI
extent of 3.14.0 Hec at S.F.No. Years NG OF
109/2, 109/3 & 109/4 , Solur ROUGH
Village, Ambur Taluk, STONE

Thirupathur District. Lat .
12°45'36.76 " N to 12°45'43.565"
N, Long. 78°42'567.66" E to
78°43'06.64" E.

2 Quarryinglof Gravel in an extent| 565851 Cu.M/5
of 3.14.0 Hec at S.F.No. 109/2, Years QUARRYI
109/3 & 109/4 , Solur Village, NG OF
Ambur Taluk, ThiruPaMur GRAVEL
District. Lat . 12°45'36.76 " N to
12°45'43.55" N , Long.
'EB°42‘57 66" E to 78°43'06.64"

By Products

Intermediate Products

9. Manufacturing Process

ROUGH STONE

Opencast method of semi mechanical mining will be adopted with excavators for
quarrying Rough Stone with drilling & smooth blasting by using low power explosives,
block lifting using cranes, waste remoyval using Bydraulic excavator and loaded directly
to tippers and transported to the crushing plants.

GRAVEL
The Toposoil will be removed and preserved all along the boundary barrier to facilitate
the afforestation and green belt. The gravel will be removed with the help of excavator
attach with bucket and directly loaded into the tippers for the filling and leveling of low
lying areas. No proposal for the disposal of gravel and Topsoil/the entire quarried out
rough stone materials will be consumed hence waste is not anticipated.

10. [a] Water Source Details

69



[SL. No. |Source Type. Source Name Quanti
s Water Vendor & Water Vendor & 515
Existing Bore well Existing Bore well
[b] Water Consumption Details
SL. No. |Source Consumption Quatity (KL/D)
T WC-Il: Domestic 1.16
2 Green Belt & Dust Suppression 4.0
11 Details of sewage/trade effluent
generation
a). Sewage Generation Details
Total Sewgfe Generation Quantity :9.92 KLD
S.No. Source Quantity(KLD)
1. Sewage 0.92
b). Trade Effluent Generation Details
Eotal Trade effluent Gene_ration Quantity : 0.00 KLD
S.No. Source Quantity(KLD)
o Nil 0.0

12. Details of Sewage/effluent treatment
plant

a). Sewage Treatment Plant Details
Treatment status: Septic Tank and SP/DT

SL. No. {{Ianlne of the Treatment |No. of Units Dimensions in metres
nit
1 SEPTIC TANK 1 24X15X1.8
2. SOAK PIT 1 1.5DIAx2.0M
DEPTH

b). Trade Effluent Treatment Plant Details
Treatment status: No trade effluent and hence does not arise

13, Details of sewage/trade effluent
disposal
a). Sewage Disposal Details
iS.Nn. Description of Outlet Quantity(KLD) Disposal
g Sewage 0.92 On Industrys own
land
b). Trade Effluent Disposal Details
|S.Nu. IDescriptiun of Qutlet lQuantity(KLD) h)lspnsal

70



14. [a] Details of Non Hazardous Solid

‘Wastes
SL. No. |Nature of Solid Quantity |Unit Mode of Area of
Waste disposal  |Tand
earmarked
for
storage/dis
posal(in
sq.Metre) l
14. [b] Details of Hazardous Waste
SL. |Name of Process |Name of | Quantit Waste |Waste |Waste |Area
No. Process |y T/Y |Type Storage |Disposal |earmar
Waste ked for
(Catego Storage/
ry No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 180.74
Lakhs)
16. Cost of water Pollution Control 0.50
Measures (Rs. in Lakhs)
17. No. of Employees working per day 10
(including contract workers)
18. Date of commissioning 17/08/2020
19. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distance in Kms | Population
1. Sanankuppam 1.03 1000
2. Periyanguppam 1.10 1500
3. solur 1.5 1200

20. [a] Name of the nearby Roadways
[b] Distance from the site in Kms

21, Detai

Is of water bodies like

NH-Krishnagiri to Ranipet Road

1.50

lakes/rivers/canals within a radius of
1 KM and rivers within a radiusof

5KM

[a] Name of the Water Source
[b] Distance (in meters)
22. [a] Land use classification of the site

[b] Authority which classified the land

use

23 Name and distance of the sensitive area

Nil

Non-Planned Area

DTCP

Nil

like places-of Ascheological importance,

National Park, Wild Life World

Sanctuary, Marine National Park,

Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

24. Is the unit is located within 1 Km from
marine coastal area (sea, estuaries, back

waters)

If yes please mention the distance from

the unit

NO

B

T .



25. Name and address of all
Directors/Partners

SL.No. Name of Partner Designation Address

1 K Ganapathi Managing No: 265/1 ,
Partner Kavundapanur,
Mandalavadi ,
Tirupathur-
635851.

2. T Selvam The Partner No; 4/331,
kalangavattam ,
Mandalavadi.Thir
upathur.

3. C Narayanan The Partner No: 11/6A-1 ,
Darmaraja Koil
Street ,
Thirupathur.

No: 1/T6 ,
lakkinayakkanapt
ti , Thirupathur.
8. B Kumaresan The Partner No: 2/192,
moorthyar Main
road ,
mandalavadi ,
thiruggthur.

6. Maniammal The Partner No: 29/8 , South
Muthappa Street
, Thirupathur.

7 Rani The Partner No: 8/29 , South
Muthappa Street
, Thirupathur.

8. P Singaram The Partner No: 556 ,
Qottukara
Vattam ,
Mandalavadi,
Thirupathur.

9. G Ganesan The Partner No: 2/111 ,
chinnamandalav
adi., Ponnery
Post ,
Thirupathur.

10. D Chandran The Partner No: 20/B ,
Kunnathur
Village
,Mandalavadi
post .
Thirupathur.

4, G Gopi The Pariner

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant. (Attached)

2. Copy of Memorandum of Articles in casc of Public/Private sectors or registered partnership
deed in case of partnership company. (Attached)

3. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

4. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for { KM. radius from the units.  (Attached)

5. Land use classification certificate as obtained from CMDA / DTCP/LPA. (Attached)
6. Sale Deed Documet pg-6- 10  (Attached)
7. Sale Deed Documet pg-11-15  (Attached)




8. Sale Deed Documet pg- 16-20 (Attached)

9. Sale Deed Documet pg-21-25 (Attached)
10. Sale Deed Documet pg - 26-30  (Attached)
11, Sale Deed Documet pg-31-35 (Attached)
12. Sale Deed Documet pg - 36-40  (Attached)
13. Environmental Clearance - SEIAA  (Attached)
14. Environmental Clearance - SEIAA 6 - 10 (Attached)
15. Environmental Clearance - SEIAA 11 - 15 (Attached)
16. Mining Plan 1-5  (Attached)

17. Mining Plan 6- 10  (Attached)

18. Mining Plan 11- 15 (Attached)

19, Mining Plan 16- 20 (Attached)

20. Mining Plan 21- 25 (Attached)

21. Mining Plan 26- 30 (Attached)

22. Mining Plan 31-35 (Attached)

23, Mining Plan 3 5-38  (Attached)

24, 500 m Letter  (Attached)

25. VAO Certificate  (Attached)

26. FMB  (Attached)

27. Mines letter  (Attached)

28, Purtnership Deed pg5-7  (Attached)

29, Preciuse communication letter  (Attached)

30. Photo  (Attached)

31. Patta Copies  (Attached)

32. Papar Add (Attached)

33. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

34. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

35. Details of Water Balance and wastewater balance for process. (Attached)
36. Details of Material balance for each products and process. (Attached)
37. Consent fee under Water and Air Acts payable to the Board. (Attached)
38. Compliance report EC  (Attached)

39. Flow Chart  (Attached)

40. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.Audited balance shect is compulsory for all large
and medium scale Industries  (Attached)

Declaration

1. 1 certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P&CP) Act, 1974 as amended.

2. 1 hereby undertake 1o make a fresh application for consent in case of change of
either of a product/point of discharge or of the quantity of discharge or its quality.

3. 1 hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. Thereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation
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. ?125;"2020 hitps:/focmms.tn.gov.inflOCMMS/application ProcessingDetails/viewScrutiny/33307677 'Zg

/Scrutiny Details' -

v 21-07-2020 03:55
1. The Source of emission shall be corrected 2. The unit shall furnish the status of compliance of the
conditions issued In the EC dated 21.01.2020 along with photographs and supporting documents

! (Conditions to be complied before commencing mining operations). 3. The unit shall furnish the mining
SN ¢ lease agreement made with District Collector 4. The unit shall furnish the residential/public buildings,

Scrutiny Description: 1nhapited sites, protected monuments, Heritage sites, NH/SH, District roads, Public roads, Railway

: .. line/area, Rope way trestle or station, Bridges, Dams, Reservoirs, River, Canals, Lakes or Tanks located

! . within 200 m distance from the periphery of the quarrying site from the competent authority. Hence, the

application is returned for want of corrections

https://locmms.tn.gov.in/OCMMS/applicationProcessingDetailsiviewScrutiny/33307677 N
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PHOTOCOPY OF THE APPLIED LEASE .AREA

EXTENT
S.F.NO
VILLAGE
TALUK
DISTRICT
STATE

3.14.00 Hect

109/2, 109/3 & 109/4
SOLUR

AMBUR

VELLORE

TAMIL NADU
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Arro Hilars o
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From VINOTH KUMARR - vino.adv87@gmail
.com

To  advocatevairam@gmail.com
solursekar@gmail.com
sklaxsmanan@gmail.com
asksankarj@gmail.com

Date 9 Mar 2021, 9:32 PM

See security details

Hide quoted text

| am appearing on behalf of the 7th rrespondent in
0.A. No. 250 of 2020 and i have attached the
TYPEDSET of Documents. Please acknowledge the
same.

B6 TYPEDSETo.F2020.pdf ¥ 4N
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From VINOTH KUMARR - vino.adv87@gmail
.com

To forsec@tn.gov.in
tnpcb-chn@gov.in
tnpcb.vaniyambadi@gmail.com
tnpchbjceevir@gmail.com
coll-tpt@gov.in
ddminestnvir@gmail.com
vr.thirunarayanan@gmail.com

Date 9 Mar 2021, 9:34 PM

See security details

Hide quoted text

| am appearing on behalf of the 7th rrespondent in
0.A. No. 250 of 2020 and i have attached the
TYPEDSET of Documents. Please acknowledge the
same.

a3 BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE AT
: CHENNA.
GRIGINAL APPLICAOTIN No 250 of 2020

=
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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTH ZONE AT CHENNAI.

ORIGINAL APPLICAOTIN No.250 of 2020

S.Sekar, and 2 others

............. Applicant
=\/s-
The Secretary,
Environment and Forest Departments,
Chennai - 600 009 and 6 others
........... Respondent
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M/S.G.SUGUMARAN,
R.VINOTHKUMAR
COUNSEL FOR 7™ RESPONDENT



